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SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).4691/2011

(Fromthe judgnent and order dated 31/05/2011 in BA No.586/2011,
CRLMB No. 843/2011 of The HI GH COURT OF DELHI AT N. DELHI)

KULWANT S| NGH BAGGA Petitioner(s)
VERSUS
STATE OF NCT OF DELH AND ANR Respondent ( s)

(Wth appln(s) for stay of arrest and office report)

Date: 16/09/2013 This Petition was called on for hearing today.

CORAM :

HON BLE THE CHI EF JUSTI CE

HON BLE MRS. JUSTI CE RANJANA PRAKASH DESAI
For Petitioner(s) M. O P. Bhadani, Adv.

M. Ashok Anand, Adv.

M. Brij Bhusan, AOR
For Respondent (s) P. P. Mal hotra, ASG
V. K. Biju, Adv.
S. Dave, Adv.
Bhawna Si ngh Dev, Adv.
D.S. Mahra, Adv.
Ms. Anil Katiyar, AOR

SFSSS

M. Ardhendumaul i Kumar Prasad, AOR
M. N rmal Kumar Anbostha, Adv.
M . Abhi shek Rana, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

In view of the subsequent devel opnents/orders,
survives for adjudication in this matter. Accordingly, the
| eave petition is disposed of as having becone infructuous.

| (Chetan Kunar) | |(Savita Sainani)
| Court Master | | Court Master
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